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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 200 OF 2014 

IN THE MATTER OF: - 

M.C. MEHTA  …APPLICANT 

VERSUS 

UNION OF INDIA & ORS.         …RESPONDENTS 

COMPLIANCE REPORT ON BEHALF OF THE STATE OF 

JHARKHAND IN COMPLIANCE TO ORDER DATED 29.01.2026 OF 

THIS HON’BLE TRIBUNAL IN OA NO. 200 OF 2014; M.C. MEHTA VS 

UNION OF INDIA & ORS: 

MOST RESPECTFULLY SHOWETH: 

1. That the present Original Application No. 200 of 2014, M.C. Mehta vs Union

of India & Ors., pertains to issues relating to the prevention, control, and

remediation of pollution in the River Ganga and its tributaries.

2. That the present report is being filed in compliance with the order dated

29.01.2026, vide which this Hon’ble Tribunal was pleased to direct the

answering respondent to file the status of performance of STP in the

concerned Districts and the timeline to set up the sewerage network for

channelizing the sewage to these STPs.

3. That in compliance of order dated 29.01.2026 passed in Original Application

No. 200 of 2014, M.C. Mehta vs Union of India & Ors., the State of
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Jharkhand hereby submits the Compliance report in pursuance to the 

directions issued by this Hon’ble Tribunal.  

4. That in compliance with the directions of the Hon’ble Tribunal, the 

answering respondent hereby submits the updated status of implementation 

of the directions issued by the Hon’ble Tribunal vide order dated 29.01.2025, 

relating to the status of performance of STP in the concerned Districts and 

the timeline to set up the sewerage network for channelizing the sewage to 

these STPs. 

A true copy of the status report dated 

20.04.2026 is herein annexed and marked as 

ANNEXURE R-1 [Pg. 3 to. 6 ]. 

5. That any non-compliance of order passed by this Hon’ble Tribunal by the 

answering respondent is neither intentional nor within the control of the 

answering respondent herein.   

6. That, in view of the above, it is most respectfully prayed that this Hon’ble 

Tribunal may kindly pass such order(s) as may be deemed fit and proper 

based on the facts and circumstances of the case. 

Place :NEW DELHI 
Date:21.04.2026 

Filed By: 

 

Kumar Anurag Singh 
Advocate for the State of Jharkhand 
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